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CRIM NAL APPEAL NQO(s). 547 OF 2001

STATE OF U. P. Appel lant (s)

VERSUS
BASANT BALLABH PANDEY Respondent ( s)
Dat e: 02/08/2007 This Appeal was called on for hearing today.
CORAM :

HON BLE MR JUSTICE S.B. SI NHA
HON BLE MR JUSTICE H. S. BEDI

For Appellant(s) M. S Wasim Qadri, Adv. for
M. Pranmod Swarup, Adv.
For Respondent (s) M. Vijay Panjwani, A C.
UPON hearing counsel the Court nmade the foll ow ng
ORDER

Havi ng heard | earned counsel for the parties, we direct that the State of
Ut t arakhand be inpl eaded as a party. Steps nust be taken by the appellant by 6.8.2007.

copy of notice be al so served upon the standing counsel for the State of Utarakhand.
Li st after three weeks.

[ Meenu Sethi ] [ Pushap Lata Bhardwaj ]
Court Master Court Master



